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SHRI BAL RAJ MADHOK : Bolh
should be laid on the Table of the House.

SHRI SEZHIYAN (Kumbakonam) :
Both those reports are relevant for the
discussfon.

12.30 brs.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLENM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : I beg
to lay on the Table a copy of Motificatien
No. §.0. 19 published in Gazette of India
dated the 3rd January, 1970, under sub-
section (1) of section 12A of the Essential
Cemmodities Act, 1955, [Placed in
Library. See No. LT-252170] (Interrup-
tions.)
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SEVENTH VALUATION REPORT OF LIC

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K.
KHADILKAR) : 1 beg to lay on the
Table a copy of the Seventh Valuation
Report of the Life Insurance Corporation
of India as at 3ist March, 1969, under
section 29 of the Life Insurance Corporation
Act, 1956. [Placed in Library. See
No. LT-2522{70]

NOTIFICATIONS UNDER DRUGS AND
COSMETICS ACT, 1940

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,

PHALGUNA 4, 1891 (SAKA)
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HOUSING AND URBAN DEVELOP-
MENT (SHKI K. K. SHAH) : On behalf
of Rhri B. S. Murthy, 1 beg to lay on the
Table a copy each of the following Notifi-
cations under section 38 of the Drugs and
Cosmetics Act, 1940 :-

(1) The Drugs and Cosmetics (Filth
Amendment) Rules, 1969, published
in NMotification No. 5.0, 4816 in
Gazette of India dated the 6th
December, 1969,

(2) The Drugs and Cosmetics (Sixth
Amendment) Rules, 1969, publi-
shed in Motification No. §. 0.
4921 in Gazette of India dated the
12th December, 1969,

(3) The Drugs and Cosmetics (Seventh
Amendment) Rules, 1959, published
in Notification No. 5. 0. 23 in
Gazetle of Indla dated the 3rd
January, 1970,

[Placed in Library. See No. LT-2523;70]
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MR. SPEAKER : I have not allowed it.
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DELHI SALES TAX (THIRD AMENDMENT)
RULE., 1969, INCOME-TAX (SIXTH
AMENDMENT) RULES, 1969, ETC. ETC.,

SHRI R. K. KHADILKAR : On bzhalf
of Sari Prakashchand B. Scthi, | beg to lay
on the Table—

(1) A copy of the Delhi Siles Tax
(Third Amendment) Rules, 1969
(Hindi and English versions)
published in Ne:ification No. F.
4{132)/69-Fin (G} in Dclhi Gazette
dated the 31st Du:cember, 1963,
under sub-section (4 of sectlon 26
of the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union



